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NAME OF THE PARTIES: Polysct Plastics Pvt. Ltd.
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SECTION OF THE COMPANIES ACT: I & BP Code 2016
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CP No.1441/l&BP/NCLT/MB/MAHi2017

The Corporate Debtor Counsel says that this matter has been settled beha'een the

Corporate Debtor and the Petitioner herein, whereas the Petitioner Counsel says that she has

no such instructions as stated by the CorPorate Debtor Counsel ln view of the same, list this

matter on 6.12.2017 for clarification.
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